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Anything obscene or defamatory; 
Incitement to vlolence or anything against 
maintenance of law and order; 
Anything amounting to contempt of court; 
Aspers ions against the  integri ty of the 
President, Governors, and Judiciary; 
Attack on a political party by name; 
Hostile criticism of any State or the Centre; 
A n y t h i n g  s h o w i n g  d i s r e s p e c t  to  t h e  
Const i tut~on or advocating change in the 
Constitutton by violence, but advocating 
changes in a constitutional way should not 
be debarred. 

(b)  Year-wise detalls of revenue earned are as 
under 

Year Rs.  ~n crores 

( c )  Doordarshan prevlews al l  its programmes 
before telecast so that they are in accordance wlth 
the provlslon ot the Broadcast Code ~nc lud lng  In 
respect of violence and obscenity. The programmes 
broadcast by forelgn satellite channels do not come 
withtn the amblt of Government of lndla Regulat~ons. 

Set t ing u p  of Air Cargo Corporat ion 

'33  SHRl DHIRENDRA AGARWAL 
SHRl VlNAY KATIYAR 

Wiil the M ~ n ~ s t e r  of ClVlL AVIATION be pleased 
to state 

( a )  whe ther  the  Government  have  rece ived  
:ec;~es!s for setting up of an Alr Cargo Corporalton 
is T e e ?  the increasing demand for air t ransport 
serdces 

(a ;  I' so the deta~ls  thereof, and 

' c :  :he setps taken by the Government In this 
regard' 

T r i E  Mihr lSTER O F  C l V l L  AVIATION A N D  
MIhISTEa OF IYFORMATION AND BROADCASTING 
(S+RI S M IBRAYIM) l a )  and fb)  Federation of 
lndlan Shambers of Ccmmerce and Industry have 
suggested that investment In cargo f a c ~ l ~ t ~ e s  b e  
d e l ~ n k e d  f rom the overal l  Investment rn alrports 
Further they have suggested that Ihe Investment In 
cargo sector by the Airpcrts Authortty of lndla b e  
made tr,rough an Alr Cargo Corporat~on 

These suggestlcns have not been made formally 
elther to the Commerce Mmlstry or to h e  Mlnlstry of 
Ctvrl Avration The suggestions are contamed In an 
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A p p r o a c h  P a p e r  fo r  t h e  N i n t h  P l a n  f r o m  t h e  
Federation of Indian Chambers of Commerce and 
Industry. 

(c) The suggestions do not appear to b e  feasible 
slnce fundlng of a separate cargo corporation will 
erode the resource base of the Airports Authority of 
lndla (AAI) at this juncture. In  any case,  AAI has 
drawn up plans for development of cargo complexes 
at major airports while the existing cargo handling 
facilities are being upgraded in a phased manner 

(Translation] 

Pract ice o t  Carry ing N igh t  So i l  

'34. SHRl PRABHU DAYAL KATHERIA Will 
the Minister of WELFARE be pleased to state 

(a)  whether it IS a fact that the practice of carrylng 
night soil is still in  vogue in the country; 

(b) if so, whether the Government have chalked 
out any new scheme to abollsh this practice; and 

(c)  it so,  the details thereof' 

THE MINISTER OF WELFARE (SHRi BALWANT 
SlNGH RAMOOWALIA) . ( a )  Yes Slr, the p rac t~ce  of 
carrylng N ~ g h t  Soil 1s st111 In vogue In the country 

(b) and (c )  Natlonal Scheme of Liberation and 
Rehabllltation of Scavengers was launched In March, 
1992 to ellmrnate the Inhuman practice of scavenging 

by the end of the Vl l l  F ~ v e  Year Plan i e 31st March, 
1997 The Scheme provldes lor 

The  

T ~ m e  bound programme for ldent i fcat ion 
of Scavengers and their dependents and 
therr aptitude lor alternattve trades through 
survey 
Trarning In Identitled trades. Tratnees are 
provlded stlpend at TRYSEM rates 

The flnanclal package lor the rehabrltlalmn 
provtdes for Investment of upto Rs 50,0001 
The Capltal subsidy of Rs 10,000/- or 5Uo0 
of the project cost whichever 1s less I S  

p r o v ~ d e d  by the Central  Government !n 
addttlon, margln money loan of 15% 01 (he 
project cost at concesslonal rate o l  Interest 
o l  4% 18 also provided There IS provlston 
for Bank loan for the remalnlng amount 
under the concesslonal DRI  scheme to the 
benef~c lar les 

S ta te  S c h e d u l e d  C a s t e  Deve lopmer r l  
Corporations a r e  I h e  n o d a l  a g e n c y  for t h e  
implementat~on of the scheme at grassroot level 
Natlonal Scheduled Castes and Scheduled Trlbes 
Fmance 6 Development Corporaltons (NSFDC]  1s 
glven the responsibility of day to day lmplementatlon 
monitoring as well as the task of coordination and 
co l labora t~on  with Scheduled C a r l e  Development  


